CENTRAL AUMINISTRATIVE TRIBUNAL, ALLAHABAD

Clr.UIT BENCH . LUK

Contempt Petition No. 23/91

R.P. Saksena Petitioner.

versus

Smt. Archnz Datta Opposite Party.

Hon. Mr, K. Obayva, A.M.
Hon. Mr, S.N. Prasad, J.M.

The above Contempt Petition has been filed for
non-implementation cf the order and judgment dated
22.2.,91 in O.A.25 of 91. The applicant who is working
as Project Operator in the Field Publicity Department,
Govt. of India, Lucknow, challenged his transfer order
dated 11.1.91 by which he was transferred from Lucknow
to Agra. On considering the matter, since the apolicant
was already relieved from this post at Lucknow, the
respondents were directed to consider the transfer of
the agplicant to any place within Lucknow region and
the application was allowed ¥ith the above direction.
The apPlicant is aggrieved with the above direction Z§=£E
the TrSbunal as contained in judgment dated 22.2.91,
has not been complied with and has come before us with
this contempt Petition.

2. Show cause notice was issued to the contemnor
Smt. Archna Datta, Regional Officer, Directoragg of
Field Publicity, Regional Office, Lucknow and ) has

filed counter affidavit swearing in, interalia, that
there has been no defazult on the part of the contemnor

in compliance with the aforesaicd order of the Tribunal

and orders daoted 23.5.91 were issued transferring the
gpplicant to Mainpuri unit which is within Lucknow

Region.

3. The learmed counsel for the respondents, hovever,



raicos the issue ¢ payment of palary to the applieai®

7

frem 12.3.91. It would appear that the apelicant was
rot paid his palary €rca 12.3,91. The learmed ccunsel
for the applicant agroed that the dues Of the pplicant
vill be scitled,

4o ‘Edcagh, the order of transfer was igsucd om
23,5.01, the gpplicafit hes not yet joined at the mney
otation. Considering all the appesto of ¢he natter we are
of the viecwy that the direcetion of the Tritunal has been
ccmplied with, ik as mueh oo the opplicamg was trompferred
to Mainpuzi vhich 4o ws.thm Luchknc? Region.there 4o sCao
docloy im ccmpliance of ‘Eiitnnal“c directiots vhien 10
explainod as the tine tghea to exciise and process the
cace, this Gannot bo Conotsacd oo wilfel defamlt in
corplying with tho orders of the Triuncle
5. In the circamstances, ue hold that the allcgation
of eonteopt 1o Bot estoblivhed afid accordifply ve dioenarge
the phcu~cmce fiotice igsued to the comtcitor, ard the

+ comntenpt proceedings are drcppeds

Shakcel/




